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HEAD OFFICE
Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bhawan"
468, IT Park, Sahastradhara Road, Dehra Dun

E-mail : msukpcb@yahoo.com, Phone No.-O135-2607092

Letter No : UKPCBfl-IO/Con/G -84 l20n I lql Date: 1Q.t.2023
REGD. POST

To,
M/s. Gangotri Paper Mills Pvt. Ltd.
Khata No.-124, Gata No. 23,
Khata No. 106, Gata No. 80/1,
Vill - Narsen Kalan, Jhabrera Road,
Manglore, Roorkee, Distt- Haridwar

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & r\uthorization) under Section- 25 of the "\ilater (Prevention&
Control of Pollution) Act., l974"and under Section- 21 of the "Air (Prevention & Control of
Pollution) Act, 1981"and Authorization under "Rule -6(2)"of the "Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016"notified under
"Environment (Protection) Act, 1986"as applicable (to be referred hereinafter as Water
Act, Air Act and HW Rules respectively).

CAF ID - 26018 Application no.3785970
CCA (Renewal)
Date :- 23.03.2023

CCA is hereb;i granted to IWs Gangotri Paper Mills Pvt. Ltd. located at KhataNo. -124, Gata
No. 23, Khata No. 106, Gata No. 80/1 Vill Narsen Kalan, Jhabrera Road, Manglore, Roorkee
Distt. Haridwar, Uttarakhand(29042' 17"N, 77050'20-E) subject to the provisionJ of the lVater
Act, Air Act and flazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 and the orders that may be made furtlier and subject to following
tenns and conditions: -

1. This CCA is granted for the period upto 31/03/2025 under Section-25 of the "Water
(Prevention & Control of Pollution) Act,1974.

2. This CCA is granted for the period upto 31/03/2025 under Section-2l of the "Air
(Prevention & Control of Pollution) Act, 1981.

3. This CCA is granted for the period upto3l/03/2025 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016" rrotified under "Environment
(Protection) Act, 1986.

4. Production Capacity

S.No.

Declared by the unit Permitted by State Board
Raw material
per day

Final Products & By-
products per month

Raw material
per day

Final Products & By-
products per month

I.
Waste Paper
(266 MT/day)

Kraft Paper
(250 MT/day)

Waste Paper
(266 MT/day)

Kraft Paper
(2s0 MT/day)

5. ProductionProcesslnfrastructure

Clean Environment and Healthy Life Style
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2. Refiner 02
a

For impurity Filtration Yes

a
J. Reject Sorter 01 For Recovery Yes

4. Paper machine 01 Making of Paper Yes

Unit shall obtain prior ,@
product/process/fuel/plant machinery, failing to which this
void.

ii. The unit shall inform SpCB and CPCB regarding shut
manufacturing operations.

iii. The unit shall maintain record of daily production in tons per day in a log book duly
signed daily by authorized signatory/competent authority.

6, Water Conservation Measures
A. Fresh water consumption

Categorization of existing groundwater area: Safe.
The unit shall obtain Noc of CGWA before start of ground water (freshwater)
extraction and shall strictly comply with the various cond"itions as mentioned in the
CGWA.
Status ofNoc from GGWA/SGWB: obtained Noc from CGWA.
If Granted: Number of Noc and validity: GGW{NOC/IND/REN]1:202L/6345 valid
upto 19.07.2024.
Details of Artificial recharge system/rain water harvesting ur-rit (if any) installed with
capacity: 3 Natural Ponds adgRted in nearby areas for RWH"(Total ponds area: I .l I t hec j
Details of piezorneter installed i.e., numbers with coordinates.

Piezometer No. I : 29.7051 21 
oN, 

7 7 .g3g 46oE
7. This ccA is valid for details w.r.t fiesh water as mentioned below:

Declared by the Unit Permitted by NOC issued
by CGWA

Source of fresh water Borewell Bore'rvell
No. of borewell 02 02

Daily quantity of water
to be abstracted

276.19M3lday 375M3/day

The specific water consumption shall not exceed values rnentioned
consented product tvue.

Category Specific Water Consumption not to
exceed

RCF and Market Pulp Based paper Mills
producing unbleached grades of papers,

paperboards (ZLD based unit)
< 8 KL per Ton ofPaper produced

l.

1.

2.

J.

4.

5.

6.

any modification in
consent would be deemed

down as well as resumption of

below per

9. Unit shall install separate sealed,
totalizer at all water abstraction
boiler.

Electro Magnetic Flow meters with flow
utilization lines- process, domestic and

and Healthy Life Style

calibrated
sources,

10. The unit shall maintain record of daily fi"esh water consumption (initial reading & final
reading) in a log book (in m3/day and m3lt paper) duly signed daily by authorized
si gnatory/competent authority
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J.

B. Trade effluent treatment and discharge: -
1. This CCA is valid for the quantity of maximum daily trade effluent generation as

mentioned below:

Declared by the unit Permitted
Maximum daily
discharge of trade
effluent

Zero Liquid Discharge (ZLD) Zero Liquid Discharge
(zLD)

Treatment facility Equalization Tank (140 M3),
Sedicell (350 M3), Primary
Clarifier (954M3), Aeration
Tank (2500 M'), Secondary
Clarifier (190 M3), and Tertiary
Treatment (Sand Filter & DMF
Filter-2160 KLD each)

Equalization Tank (140 M3),
Sedicell (350 M3), Primary
Clarifier (954M3), Aeration
Tank (2500 M3), Secondary
Clarifier (190 M'), and
Tertiary Treatment (Sand
Filter & DMF Filter-2160
KLD each)

Di scharge/recycl in g/re-
use point

100% Recycling in process. 100% Recycling in process.

2. The quar-rtity of maximum specific trade effluent discharge shall be as specified
below:

Category Specific Trade Effluent Discharge, not to
exceed

RCF and Market Pulp Based Paper Mills
producing unbleached grades of papers
and paperboards (ZLD)

No discharge is allowed (100% recycling of
process waste water in manufacturing
process).

For ZLD Unit
i. Unit shall recycle all the treated effluent in the industriar process only
ii. Urrit shall ensure that no treated/untreated effluent discharged outside the unit

premises.

iii. Unit shall install flow meter at recycling point and maintain the logbooks for the
same/

iv. Unit shall allow to withdraw the fresh water only to cater the losses in water accrued
during process.

v. Unit shall conduct the lvater aLrdit and submit the same to SITCB.
vi. The rnill will install PTZ camera at Sedicell/back water strogae tank frorn where the

back water recycled. backwater recycling flow meter as well as at ETP (if available).
vii. The mail is advised to submit a ZLD feasibility report by a recognized institution to

justify its ZLD status.

Parameter of treated effluent

Parameters Norms fer RCF unbleached srade naner mill
pH 6.5 - 8.s
TSS, mg/l <30
BOD, mg/l <20

COD, rng/ < 150

TDS, mg/l < 1600

Color, PCU < 150

AOX, mg/l

SAR <8
* ZLD to be achieved.

alc
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4.

5.

6.

7.

8.

9.

10.

11.

Effluent Treatment Plant shall be stabilised prior to the resumption of manufacturing
operations.
The unit shall install a flow meter with totalizer on the recycling pipe line from ETp andthe flowmeter should be connected to State/CpCB Server. 

' a

Flow measuring devices should be provided for measurement of quantity of ipdustrialeffluent generated, industrial effluent recycled and indr-rstrial 
"mu.nt discharged.Logbook for the same shall be maintained by unit.

The unit shall maintain daily record/log book of ,u* material (waste paper) consumption,
chemical . consumption (process e Brp separately), pup.. production, energyconsumption (process & ETp separately).
Sampling points should be installed oi ptp inlet, ETp outlet, and effluent recirculation
lines and at other points as deemed necessary.
The unit shall install ocEMS at ETp outlet for the parameters flow, pH, TSS, BoD &coD and provide connectivity with GPCB and SPCd server u, p", the guiclelines issuecl
by CPCB.
The unit will ensure the continuous and uninterrupted data supply from the oCEMS to the
CPCB and SPCB server and periodic calibration of OCEUS.' ' "

The unit shall have adequate onsite environmental laboratory facility for qualitative
analysis of different effluent stream. and manpower for monitoring and ,..orOirj iis,TDS, coD & BoD & MLSS lever in ETp inleiand outret on daily basis.
The unit shall set up an Environment Management Cell within ,nit u, per the Charter.
The unit shall submit analysis report from ihe authorized laboratory for all parameters asmentioned for paper unit.
All flow meters should be calibrated annually from recognized institutions/vendor.
The unit shall prepare material balance and water balanc"e report annually.
The unit shall submit. its ETP Adequacy Assessment Report to the concerned StatePollution Board (SPCB).
The unit shall get its ETp performance evaluated by a third parly an,ually.
The unit-shall identify recipient drains/rivulets andtheir u/s'& j/s location in consultationwith SPCB and shall carry out monthly monitoring of identified-r.ecipient drains at u/s &d/s location through lab recognized under Enrironilent (P) Act, l9g6 and shall submit the
analysis repoft on monthly basis to SpCB.

provided for measurement of quantity of sewage
ETP. Logbook for the same shall be maintained by

12.
13.

14.
15.

16.

17.
18.

C. Dornestic effluent/Sewage treatment and discharge: _

l' This CCA is valid for the quantity of maximum daily domestic efflr,rent/sewage discharge
as mentioned below:

Dqclared by the unit Permitted
Maximum
discharge
se\ /age

daily
of

03 KLD UJ KLI)

Treatment facilitv Septic Tank & Soak Pit l.p!g Tank4 lgqhit
Flow measuring devices should be
generated, and sewage channelize to
unit.

3' Sampling points should be installed at inlet, and outlet, recirculation lines and at other
points as deemed necessaly.

4' The unit shall rnaintain daily record/log book of sewage channelize to ETp and sluclge
generation and disposal, separately.

5' Separate arangement should be made for collection of industrial and domestlc effiuent in
closed water supply system.

6. Cleaner Technology & Waste Minimization practices:
Background:

CPCB issued direction under Section lB(lXb) of Water (prevention & Control of
Pollution) Act, 1974 to take approprilte measures in a time bound sranner through

Clean Environment and Healthy Life Style
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preparation of individual action plans and implementation of cleaner technology options
by the Pulp & Paper mills. To facilitate the Pulp & Paper mills, a Charter for ,Charter for
Water Recycling and Pollution Prevention in Pulp & Paper Inclustries' was formulated.

Clean Technology measures mentioned hereunder are indicative of systems, processes
and practices that are generally considered essential for achievement of the objectives of
the Charter. However, individual unit may opt for technology actually required for
implementation according to their requirernent and circumstances like scale of operation,
system configuration, products portfolio and raw materials etc.

Unit shall ensure implementation of the following cleaner technology options within four to
six months from the date of issuance of this CCA:

a' Biomethanation of High Pollution Load Stream (like Raw material washings in agro based
pulp and paper mills as well as High COD back water stream in RCF based Kraft paper
Mills operatingonZLD

b. Installation of Compressed Biogas System for converting raw biogas into compressed
biogas to be used as fuel

c. Oxygen Delignification & ECF bleaching for agro & wood based pulp and paper mills
d. Use ofjet aerators for improved biodegradation in aeration tank and increased DO level
e. Press Washers in Pulp Washing to optimize water consumption acceptable under charter
f. Sludge Drying Beds 1o be discontinued. Only sludge dewatering system, centrifuge etc
g. Appropriate plastic waste disposal system to be installed by RCF based pulp and paper

mills
h. Closed loop fiber recovery and backwater system using poly disc filters or DAF (Dissolved

Air Floatation) Units

7. Environmental managementsystem
i' Unit shall setup the environmental management ceil including unit head, purchase/store

manager, process operation head, ETP in charge to effectively monitoring of environmental
compliance.

ii. Unit shall setup the environmental laboratory for testing of minimum wastewater quality
parameters like pH, TSS, BOD, COD, MLSS and DO, to effectively monitoring oi nfi,
control parameters and ETP discharge norms.

8. Air Pollution Mitigation
i. The unit shall use following fuel and install air pcllution control device (APCD) of adequate

capacity to comply with following:

ii. Operation and maintenance of APCS shall be done in such a way that the emission generated
from stacks is always within prescribed norns of the Board.

iii. The unit shall ensure interlocking of air pollution control devises and production processes.
iv. The unit shall operate in a manner so that all emissions be emitted through designated

Clean Environment and Healthy Life Style
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No.

Equipment Fuel Stack height (m) Air Pollution Control
Device (APCD)

Stack Emission
standards

I Boiler
(l4TPH+10

rPH)

Bagasse,
Wood Chips,
Chipper ana

Coal

32 Dust Collector, Wet
Scrubber & Common

Stack

Particulate Matter
150 mgArlM3

II D.G set
(62.sKVA)

Diesel 4 Acoustic Enclosure &
stack

chimney/stack only.
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9. Noise Pollution Mitigation:
i. Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic

enclosure as is required for meeting the ambient noise standards for night and day time as

prescribed for respective areas/zones (Industrial and Commercial) which are as follows:

Standards for
Industrial Area

Noise level in db.(A) L"n

Day Night Day Night

75 70 65 55

@l0.00p.m.,Nighttime:lfrom10.00p.m.to6.00a.m.
ii. The unit shall take adequate measures to control of noise from its own source so as to

comply with the standards as may be applicable'

iii. The unit shall provide acoustics enclosure on DG sets as per Environment (Protection)

Rules, 1986.

iv. The unit shall provide ports in the chimney/stack and facilities such as ladder, platform

etc. as per requirement for monitoring the air emissions and the same shall be open for

inspection and use at all time) by the Board's staff, the chimney/stack attached to various

sources of emission shall be designated by number such as S-1, S-2 etc. and these shall

be painted/ displayed to facilitate identification.

10. Conditions under Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 20L6:'

1. Number of authorisation and date of issue :

2. Reference of application (No.and date) :

Factory Manager of IWs Gangotri Paper Mills Pvt. Ltd.-is hereby granted an

authorisation for generation, collection, storage, reuse, utilisation, disposal or any other use

of hazardous or other wastes or both on the premises situated at Khata No.-124, Gata No'

23 KhataNo. 106, Gata No. 80/1, Vill Naresen Kalan, Jhabrera Road, Manglore, Roorkee

Distt. Haridwar

Details of Authorisation

S

No.

Category of Hazardous

Waste as per the Schedules

I.II and III of these rules

Authorized mode of tlisPosal or
pecycling or utilization or

lco-proc"ssing, e!!.

Quantity
(ton/annum)

I Schedule 5.1 (Waste Oil) Recyclable 0.500TPA

4.

5.

6.

The authorisation shall be valid for a period of 31.03'2025'

The authorisation is subject to the following general and specific conditions

(please specify uny .oniitions that need to be imposed over and above general conditions,

if any):

General conditions of authorisation:
1. The authorised person shall comply with the provisions of the Environment (Protection)

Act, 1986, and the rules made there under.

Z. The authorisation or its renewal shall be produced for inspection at the request of an

officer authorised by the State Pollution Control Board'

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the

hazardous and other wastes except what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in

the application by the pirson authorised shall constitute a breach ofhis authorisation.

5. the person authorisedshall implement Emergency Response Procedure (ERP) for rvhich

this authorisation is being granted considering all site specific possible scenarios such as

Clean Environment and Healthy l,ife Style
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spillages, leakages, fire etc. and their possible impacts ancl also carry out rnock drill in
this regard at regular interval of time;

6. The person autliorised shall comply with the provisions outlined in the Central Pollution
Control Board gtddelines on "Implementing Liabiiities for Environmental Damages due
to Handling and l)isposal of Hazardous Waste and Penalty"

7. It is the duty of the authorised person to take prior permission of the State Pollution
Control Board to close down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for
any accidental occurrence and its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shallbe
maintained.

I 1. The hazardous and other waste which gets generated during recycling or reuse or
' recovery or pre-processing or utilisation of imported hazardous or other wastes shall be

treated and disposed ofas per specific conditions ofauthorisation.
12. The importer or exporter shall bear the cost of import or export and mitigation of tlamages

if any.
13. An application for the renewal of an authorisation shall be made as laid down under these

Rules.
14. Any other conditions for compliance as per the Guidelines issued by the Ministry of

Environment, Forest and Climate Change or Central Pollution Control Board from time to
time.

15. Annual return shall be filed by June 30tr'for the period ensuring 31'tMarch of the year.

General Conditions:

l. The Board reserves the right to revoke/add/modify any stipulated condition issued
along with CCA at any given time, as may be necessary.

2. In the event of issuance of Closure Direction by CPCB or SPCB to the unit, this CCA' shall be deemed revoked during the closure period.
3. If the unit has been issued Show Cause Notice by CPCB or SPCB, compliance has to

be achieved within 45 days by the unit. However, if not revoked within 45 days, the
Show Cause Notice shall be considered as a Closure direction.

4. In case of non-functioning of ETP and/or STP, prodLrction has to be stopped
immediately and this Board has to be intimated through a report to be dispatched by
fa></phone/emai I imrnediately.

5. In case of stoppage of functioning of air pollution control equipment, production has

to be stopped immediately and this Board has to be intimated by faxlplione/email with
a report in this regard to be dispatched immediately.

6. This CCA is valid only for products and quantity mentioned in Para 2. Unit shall
obtain prior approval before making any modification in product/ process/ fuel/ plant
machinery failing which consent shall be deemed revoked.

7. Compulsory documents to be submitted by the Unit: -
(i) Annual return in Fonn-4 and Waste Disposal Manifest in Form-10 under Hazardous

and Other Wastes (Management and Transboundary Movement) Rules, 2016, and
third party audit report.

(ii) Environment Statement in form - V of Environment (Protection) Rule, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Area.
8. The unit shall submit Latest copy of Audited Balance Sheet/C.A. Certificate (Fixed

Assets* Current Assets- Current Liabilities) of the unit at the end of each financial
year so the Consent fee payable by the unit may be verified.

9. The unit shall submit Quarterly compliance report of the CCA, photograph of
ETP/APCs/Waste Storage Area, Quarterly analysis reports of the samples of effluent,

Clean Environment and Healthy Life Style
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emission, hazardous waste-s and ETP sludge from NABL accreclited and EpA
recognized laboratory.

10. The unit shall inform in advance to SPCB/take prior permission of the SPCB to close
manufacturing/production.

ll. The unit shall submit calibration certificate of OCEMS at least once in a year to
SPCB.

12. The unit shall strictly comply with conditions of this CCA and submit compliance
report of stipulated. conditions within 30 days of receipt of this CCA. If, at any point
of time, it is found that the unit is not complying with stipulated conditions or any
further directioniinstruction issued by the Board, legal action shall be initiated
against the unit under the provisions of Water Act, Air Act and Environment
(Protection) Act and Rules made thereunder.

13.If unit is found temporary closed (for the last 24 hour) during inspection and prior
intimation of closure is not given by the unit, revocation of the CCA will be initiated as
per the law.

14. The unit shall apply before the 60 days of expiry of ccA or any change ir.r
production types/production capacity/manufacturing process/capacity enhancement/
outlet for the discharge of effluent or gases emission or sewage waste from the unit
etc. or any change in effluent discharge point or ernission point.

15. In case of occurrence of an accident, complete details on form must be sent to State
Pollution Control Board at the earliest along with details of mitigative and remedial
measures taken.

16' The unit shall provide ports in the chimney/stack and facilities such as ladder,
platform etc. as per requirement for monitoring the air ernissions and the same shall
be open for inspection and use at all time) by the Boarcl's staff, the chimney/stack
attached to various sources of emission shall be designated by number such as S-1, S-
2 etc. and these shall be painted/ displayed to facilitate identification.

17. The modification or installation in the existing pollution control equipments should be
done only by prior approval ofBoard.

18. The unit will have to deposit the revised fee whenever it is notified.
19. Unit is covered under GPI and situated in the catchment area of River Ganges. Hence

during Magh mela. unit shall immediately comply with the directions issued by the
Board related to operation or temporary closure of the unit.

20. Unit shall abide by the directions/ guidelines given by Hon'ble Courts, MoEF&CC
and CPCB/SPCB for protection and safe guard of environment from time to time.

21. Unit shall comply the conditions of Conserrt to establish (CTE) issued by Board.
22.The unit shall develop plantation of tall trees of suitable species on minimum 33yo of the

land on which the unit is established.
23' Whenever due to any accident or other unforeseen act or event, such emission occurs

or is apprehended to occur in excess of standards laid dowrr, such information shall
be reported to the Board's offices and all other concerned offices. In case of failure of
pollution control equipment, the production process connectecl to it shall be stopped
with irnmediate effbct.

24.The person authorized shall implement Emergency Response procedure (ERp) for
which this CCA is being granted considering all site specific possible scenarios such
as spillages, leakages, fire etc. and their possible impacts and also carry out rnock drill
in this regard at regular interval of time.

25. The authorized agency shall ensure that on-line data with regard to quantity and
nature of hazardous chemicals being handled in the plant, including waste water and ,o

1Clean Environment and Healthy Life Style
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air enrission and solid hazardous waste
displayed on Display Iloard of size 6x4

L the factory premises is
main factory gate within

the time of inspection to

generated within
feet outside the

26.The unit shall maintain and provide ,,Inspection Book,, at
the Board's officials.

27"fhe unit shall provide uninterrupted accessibility to the STp,s/ETp,s inlet and outletpoints' Air Pollution control equipment and stack for smooth sampling/monitoring ofpollution control measures.
28' The unit shall maintain good house-keeping. All valves/pipes/sewer/drains etc. mustbe Ieak-proof.

This consent is being issued with the permission of competent authority.

,L
6/,kttnaiul

_ Member Secretary
copy to: Regional officer, uttrakhand Po[ution conrr-ot Board, R"r.kgSirt*yHa"ia*n, fo.information and compliance of the salne.

l,.emn{#Keta,y

Qc J,-
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